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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR.

* % *

Date of Decision: 23.6.95.
OA 38/95

. Abdul Fashid s3/o Shri Akdul Vahid r/o Gangapols, Chowkri Char

Darwaja, Behind Adarsh Tal: School, House Ho.1019, Jaipur.

2. The Chizf Opsrating Supevintendzni, Westzrn FPailway,

Churchgate, Bombay.

... RESPONDENTS.

LE MP. GORAL 'EISHIA, VICE CHAIRMAN.

HOM'BLE MP., O.F. SHARMA, MEMEER (A).

-

(PER HON'PLE MR. GOPAL KRISHNA, VICE CHAIRMAN)

Applicant AbkJdul Pashid, in thisz application u/s 19 of

the Administrative Tribunals Act, 1985, has soughit a dirvzction
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mpugnad order Jdaczd 17.7.92 at Annezure A-1,

by which the penalty of removal from service was imposzd upon

him a2z alsc thz ordesr dated 17.7.92 st Annezure A-2, by which

cy imposed upon him was maintained by the appsllate
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with a chavge-sheet. After the conclusion «
Aisciplinary auvthority imposed uvpon him the penalty of removal

from service, which was mainktained by the appsllate authority.
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revisicnary autheoricy, which is still pending consideratcion.
4. In the civcumsianczs, we dJdispose of this OA at the

state

meeting =11 thes points =
months from the dace of vecsipt
& copy ©f the OA bz sent to ithe
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( GOPAL KRISHNA )
VICE CHAIRMAN




